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INTRODUCTION

1, the Chairman, Estimates Committee, having been authorised
by the Committee to submit the Report on their behalf, present this
Fifty-seventh Report on the Ministry of Finance (Department of
Revenue)—Central Excise Department.

The Committee wish to express their thanks to the Chairmaa
Central Board of Revenue and other Officers of the Department
Revenue for placing before them the material and information that
they wanted in connection with the examination of the estimates.
They also wish to express their thanks to the representatives of the
various non-official bodies who submitted memoranda to the Com~
mittee and also tendered evidence before them.

New Dxuar; BALVANTRAY G. MEHTA,
The 27th April, 1959. Chairman,
Vaisakha 7, 1881 (Saeka). Estimates Committee.

)



I
INTRODUCTORY

Duties on Central Excise constitute an important and expanding
source of revenue to the Government of India as is evident from
the following statement which gives the revenue derived under the
various major tax heads in different years:

(Revenue in crores of Rupees).

Year Total Reven- Per- Taxes Per- Reven- Percent-
revenue ue from centage on centage ue from age

Customs of to- income of Central of to-

tal re- total  Excise tal re-

venue revenue venue

*1921-22 80 31:61 395  18-74 234 2-8 3-s

*1938-39 82-9 40-S1 489 13-74 16-6 8-66 10°§

*1944-45 334°40 39°77 11-9 80-52 241 38-14 11-4

*1953-54 394-34 160-00 40-6  69-31 17-6 78-0 19-8

**1957-58 . 615-53 179:99  29'2 146:40 237 273-62  44°4

**1958-59 . 603-13 136-00 22-5 142-70 23:6 301°1§ 499
(Revised)

**1959-60 . 607:45 130-00 21-4 146-38 241 307-00 50°5
(Budget)

Thus, Central Excise which was a comparatively minor source of
revenue in 1921-22 has grown to be the largest source of revenue
in 1958-59.

2. The main reason for the rise in the revenue from Central
Excise is the widening of the scope of cxcise dities to cover new
commodities as well as increases therein. Prior to 1934 excise duties
were levied only on motor spirit (introduced in 1917), kerosene
(introduced in 1922) and silver (introduced in 1930). Duties were
imposed on sugar, matches and steel ingots in 1934. The duty on
tobacco was imposed in 1943. In the ‘ollowing year coffee and tea
and betelnuts were brought in the excise toriff. The duty on betel-
nut was, however, abolished with effect from 1st March, 1948. The
excise tariff was extended to mill-made cloth in 1949 and to art silk,
cement, soap and footwear in 1954. The various excise duties at

*Source : Taxation Enquiry Commission Report, 1953-54 (Vol. I, p. 23).
**Source : Bxplanatory Memorandum to the Budget, 1959-60 (Page No. 37).
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present levied by the Government of India and the revenue estimated
to be derived therefrom in 1958-59 are as follows:

Basic Duties 1958-59
evised)
(in lakhs
of Rs.)
Motor spirit . . . . . 32,29
Kerosene . . . . . . 4,20
Sugar . . . . . . 46,00
Matches . . . . 17,70
Steel Ingots . . . . . 7,00
Tyres & Tubes . . . . . 6,80
Tobacco . . . 41,91
Vegetable Products . . . . 3,96
Coffee . . . . . . 1,20
Tea . . . . . . . 6,20
Cotton Cloth . . . . . 42,66
Artificial Silk . . . . . . 80
Cement 13,83
Footwear . . . . . . 1,08
Soap . . . . . . 1,88
Woollen Fabrics . . . . . 62
Electric Fans . . . . . -48
Electric Bulbs . . . . . 30
Electric Batteries . . . . 8s
Paper . . . . . . 6,50
Paints and Varnishes . . . . 1,22
Vegetable Non-essential Qils . . . 8,60
Refined Diesel Oils and Vapourising
Oils . . . . . . 8,74
Industrial Fuel Qils . . . . 445
Rayon and Synthetic Fibres and Yarn . 1,32
Motor Cars . . . . . 16

Coal Cess . . . . . ' 3,00




1958-59

Besic Duties (Revised)

(In lakhs

of Rs.)
Cess on Copra . . . . . 7
Cess on Oils and Oil-seeds . . . 23
Miscellaneous . . . . . sT
TOTAL— GROSSREVENUE . 2,64.50
Deduct—Refunds & Drawbacks . . 4,50
TOTAL—NET REVENUE . . 2,60,00

Additional Dutes

Sﬂgal' . . [ [ [ [ (] 12’86‘
Textiles . . . . . . 21,19
Tobacco . . . . . . 7,10
ToraL . . . 41,1§

GRAND ToTAL—UNION Fxcise Duties .  3,01,I§
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ORGANISATION
A. Historical

3. Until 1938, the administration of the Central Excise duties was
{eft in the hands of the provincial Governments as the commodities
which were subject to excise duties were few and these were also
produced in a few definite localities. With the growth of industries
and the extension of the field of taxation the need for a central
organisation was felt. In 1938, the Department cf Central Excises
was added to the existing Salt Department under the Central Gov-
ernment. The Salt Department was, however, separated from the
Central Excise Organisation after the Salt duty was withdrawn in
1947. At present, the Central Excise Department functions under
the overall charge of the Member (Excise) of the Central Board
of Revenue, who is responsible to Government thgough the Chair-
man, Central Board of Revenue and Secretary, Department of
Revenue, for its administration.

B. Collectorates

4. In 1938, the Central Excise Department had three administra-
tive units for the whole of British India. They were located at
Bombay, Madras and Delhi, each under a Collector. At present
there are eleven Collectorates. The following statement shows the
names of the Collectorates, their headquarters and their jurisdiction:

Collectorates Headquarters Jurisdiction

Delhi . . Delhi . . . Jammu & Kashmir, Punjab,
Himachal Pradesh, Rajasthan
and Delhi.

Allahabad . Allahabad . . Urtar Pradesh.

Patna . . Patna . . Bihar.

Calcutta . . Calcutta . . West Bengal and Orissa.

Shillong . . Shillong . . Assam, Tripura and Manipur.

Nagpur . .  Nagpur . . Madhya Pradesh and Vidiarbha
(8 districts of Bombay State)

Baroda . . Baroda . . . Saurashtra, Kutch and Gujarat
(_brz )Rcvenue districts of Bom-

y).




Collectorates Headquarters Jurisdiction

§Hyderabad . Hyderabad . . Andhra  Pradesh.
Madras . o Madras . . Madras ani Xerala.

Mysore . . Bangalore . . Mysore State

Bombay . . Bombay. . . Bombay State (less 25 Re-
venue districts under Nagpur
and Baroda).

5. The Committee observe wide variation in the size and jurisdic-
tion of the different Collectorates. Thus, the Delhi Collectorate
extends over the States of Punjab, Rajasthan, Jammu and Kashmir
and the two Union territories—Himachal Pradesh and Delhi, com-
prising an area of about 2 lakh square miles with a population of
about 23 millions. This Collectorate is also responsible for the
administration and control of the Land Customs frontiers with
Pakistan extending over 1300 miles. The Bombay Collectorate
besides, being responsible for collection of the excise duties over a
large part of the present Bombay State is responsible for the
administration of land customs on the Goa frontier and sea customs
in the minor ports falling within its area. The Collector of Central
Excise, Bombay is also the ex-officio Director of Lighthouses,
Bombay District, Bombay, for the purpose of the administration of
the Indian Lighthouses Act, 1927. He also lpooks after the adminis-
tration of the Bombay Minor Ports Fund and the Landing and
Wharfage Fees Fund on behalf of the Government of Bombay. On
the other hand, there are Collectorates like Patna and Mysore with
a single State jurisdiction and without other responsibilities like
those of Bombay and Delhi Collectorates.

6. During evidence the representatives of the Department of
Revenue stated that the jurisdiction of a collectorate would depend
on a number of factors such as revenue potential, quantum of work,
etc., and that in the light of these, the jurisdiction of the Collecto-
rates was being continually adjusted. They also stated that they
were aware that the jurisdiction of Bombay and Delhi Collectorates
had become unwieldy and that they were, therefore, considering the
possibility of posting one or more Deputy Collectors in these Collec-
torates so as to give relief to the Collector. The Committee, how-
ever, feel that such piecemeal adjustments do not really solve the
problem because connected with the problem of jurisdiction is an-
other problem’relating to the size of the Collectorates which neces-
sitates the problem to be examined more comprehensively.
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7. The following statement shows the size of the various collecto-
rates in terms of divisions, circles and ranges comprising them:

Collectorates Divi- Circles Ranges  Staff

‘ sions employed

Allahabad . . . 7 29 165 2464
Bombay . . . . 7 32 154 5391
Calcutta . . . . 8* 33* 166 . 3821
Delhi . . . . s* 25* 127 2779
Madras 7 32* 250 3708
Shillong 3 14 135 1563
Baroda 6 28 166 3388
Hyderabad ' 8 35 217 2864
Mysore 4 16 138 1529
Nagpur 3 15 117 1290
Patna 3 16 124 1351
TorAL . . 61 27§ 1759 30148

8. It would appear from the foregoing statement that the number
of Divisions, Circles and Ranges comprising a Collectorate varies
from 3 to 8 in the case of Divisions, 14 to 35 in the case of Circles
and 117 to 250 in the case of Ranges. Even among those Collecto-
rates which have the same number of Divisions the number of
Circles and Ranges vary.

9. During evidence the representatives of the Department agreed
that there were anomalies in the organisation of the Collectorates
and that there was need for a re-organisation. The first step in
that direction was stated to be to work out yardsticks for the pri-
mary formations and to determine the size of the primary structure.
The Committee were informed that the Department was trying to
work out such yardsticks and that the question regarding the super-
visory structure would be considered after the structure of the pri-
mary formations had been determined. While the Committee are
glad that the need for the reorganisation of the Collectorates has
been recognised and that it has been started at the level of primary
jormations which form the base of the structure, they feel that since

*Inalusive of Land Cus:oms Divisions and Clgcles.
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the efficiency and the cost of the administration depend largely on
the soundness of the organisation, the question of the re-organisa-
ition of the Collectorates should be eramined comprehensively and
on priority basis.

10. In this connection, a view was expressed before a Study
‘Group of the Committee that as the Baroda Collectorate was dealing
mostly with excise duty on cloth produced in Ahmedabad, the head-
quarters of the Collectorate should more appropriately be located

~.at Ahmedabad than at Baroda. During evidence the representa-
tives of the Department explained that the headquarters of the Col-
lectorate had been located dt Baroda because of the availability of
-office accommodation. It was also pointed out that it was not neces-
sary for the headquarters of a collectorate to be located at the place
where its work was concentrated because the work was to be done
by the field staff and the location of the headquarters would not
affect it in any way. The Committee, however, recommend that
while considering the re-organisation of the Collectorates, the De-
partment may also examine the question of appropriate location of
the headquarters of the re-organised Collectorates.

11. It is observed from the statement given in para 7 that the
staff employed in the different Collectorates varies widely and is also
not proportionate to the number of Ranges comprising them. Thus,
‘while the staff employed in the Hyderabad Collectorate with 8 Divi-
sions, 35 Circles and 217 Ranges is 2864, the staff employed in Baroda
Collectorate with 6 Divisions, 28 Circles and 166 Ranges is 3388.
Again, while the staff employed in Calcutta Collectorate with 8 Divi-
:sions, 33 Circles and 166 Ranges is 3821, the staff employed in Bom-
bay Collectorate with 7 Divisions, 32 Circles and 154 Ranges, is 5391.
In this connection, the Committee were informed that the Directo-
rate of Inspection had recently undertaken a major job analysis for
evaluating the clerical workload in each Circle office and Divisional
office and also in respect of field work and executive jobs required
to be done in the basic formations. It was also stated that it was
expected that the analysis would give the most up-to-date and
accurate yardsticks for working out the staff requirements and also
:serve as a basis for proper distribution of work load in ranges, cir-
.cles, etc. The Committee feel that it is none too early that such an
analysis has been undertaken and hope that it will be completed
and given effect to as early as possible.
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C. The Multiple Officers Range Scheme

12. The organisational structure off Central Excise Collectorate:
prior to 1956 was as follows:

COLLECTORATE
[Under a Collector]

Jurisdiction normally one State, sometimes
more than one State

Division Division

(Under an Assistant Collector).

Jurisdiction normally extends over
4 or § Circles extending overe
an equivalent number or more
Revenue Districts.

I

!

Circle

(Under a Superintendent of Cen-
tral Excise).

Jurisdiction normally extends
over one Revenue District.

| .

I I i | |

| | | I I
Range Range Range Range Range

Each Range under an Inspector of Central
Excise if it is an isolated Range, or under a
Deputy Superintendent of Central Excise
with some Inspectors and Supervisors.

Jurisdiction of a range is limited to a Tehsil,
or part of a Tehsil in the case of an isolated
range, or more than a Tehsil. Important
factories producing excisable manufactured
products, minor ports and Land Customs
Stations also form charge of an Inspector.

13. In 1956, a new scheme known as the Multiple Officers Range
Scheme was introduced for improving the administration of Central
Excise on tobacco. Until then, the administration of tobacco duty
was organised on a territorial basis without reference to the intensi-



ty of work. The result was that while 85 per cent. of the total
tobacco cultivation was concentrated in 25 districts covering an
area of about one lakh sq. miles and the remaining 15 per cent was
scattered over the remaining part of the country, only 30 per cent.
of the staff was employed to control the concentrated tobacco grow-
ing areas and the rest was employed in sparse growing areas. The
new. scheme was introduced in order to rationalise the employment
of staff. The scheme envisaged relaxation of control over the
sparse growing areas, withdrawal of staff from there and their con-
centration in areas where tobacco was grown on large scale. While
a normal range would be in charge of an Inspector, a normal M.O.R.
would be in charge of a Deputy Superintendent assisted by four to
six inspectors and about four to six supervisors.

14. Several advantages have been claimed for the Scheme, which
1s also stated to have been very successful. The Committee wel-
come the Scheme in so far as it tends to reduce the cost of adminis-
tration in areas where revenue yield is low. They, however, doubt
whether it is essential to deploy the entire staff withdrawn from
the areas where tobacco is grown sparsely in areas where it is grown
on large scale, which were managed with lesser staff before the
introduction of the M. O. R. Scheme. They also doubt, whether the
increase in revenue due to the deployment of more staff in such
areas would be proportionate to or even commensurate with the
wmcrease in expenditure. The Committee, therefore, recommend
that the requirements of staff in the various tobacco growing areas
may be carefully assessed by adoption of suitable work-study
methods and the possibility of reducing the staff considered.

15. The Committee understand that the M. O. R. Scheme which
was originally introduced only in the case of tobacco has since been
extended to other unmanufactured as well as manufactured com-
modities subject to excise duty. The Committee cannot help feeling
some doubt how far a scheme envisaged for the administration of
duty on an unmanufactured product would suit the administration
of duties on manufactured products. They fear that the net effect
of extending the M.O.R. Scheme to all the duties might be ultimate-
ly to enlarge the staff emploved in the Ranges and to increase the
expenditure thercon. The Committee, therefore, recommend that
the working of the M. O. R. Scheme may be urgently reviewed with
particular reference to its suitability for manufactured products and
also its effect on the cost of administration of the Department.

16. It has been pointed out to the Committee that the M. O. R.
Scheme is defective in the following respects:

(a) The scheme does not appear to have been instituted to
suit the places where large quantities of tobacco change
hands from ryots to buyers as M. O. R. officers are con-
centrated in areas where more revenue accrues.

(b) Easy access to officers is impossible as they tour ranges
only once a week.
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(c) Decentralisation of M. O. R. officers is essential in areas
where transport facilities are especially bad.

(d) Range-officers should be authorized to issue T. P. 3s and
more frequent visits to villages by Range Officers will
improve the system.

{e) From the point of view of oil-milling industry the M.O.R.
Scheme is found unworkable as after the introduction
of the Scheme no personnel of the Excise Department
is left in rural areas to look to supervision and clear-
ance work of the oil-milling industry. Similar opinion
has been expressed with respect to collection of Match
Excise also. '

(f) Under the Scheme, officers are expected to handle differ-
ent kinds of industry and trade with all of which they
may not be adequately acquainted and this is causing
inconvenience.

The Committee suggest that the foregoing points may be examined
and suitable steps taken to remedy the defects, if any.

D. Customs Work

17. While the main functions of the Central Excise Department
relate to the administration and collection of Central Excise duties
imposed on various commodities, it is also entrusted with the follow-
ing functions: — ;

(a) Customs work at minor port;
(b) Land Customs;

(c) Customs airport work in respect of places other than
those which are near the headquarters of the Collec-
torate of Customs at the principal ports.

It would appear that except at the principal ports of Bombay.
Calcutta, Madras and Cochin, most of the customs work is done by
the Central Excise Department on behalf of the Customs Depart-
ment. The extent of such work can be gauged from the fact that
nt of the total expenditure of Rs. 3,96,57,000 estimated to be incur-
red by the Customs Department in the year 1959-60, a sum of
Rs. 2,04,66,000 is intended to be paid to the Central Excise Depart-
ment for the customs work (Vide Demand No. 22).

18. The Committee were informed that the reasons for entrust-
ing the Land Customs work to the Central Excise Department
were: —

(i) The Central Excise Organisation has already officers of
various grades deployed at or near the Land Customs
frontier engaged on Central Excise work. It is con-
sidered both expedient and economical to entrust the
administration of this long frontier to the Central
Excise Department instead of the Collectors of Customs
whose jurisdictions and administrative machinery are
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confined to the major ports which are located far away
from these frontiers; and ’

{li) The Central Excise Organisation has a separate Depart-
ment of Land Customs manned by officers on scales of
pay similar to the Inspectors, Sub-Inspectors and Sepoys
of the Central Excise Department. If Land Customs
work was to be done by Customs Department, the pre-
ventive officers of which generally enjoy higher scales of
pay, it would mean that a large number of men would
have to be stationed practically continously in small,
remote, often unhealthy and insecure localities in the
border areas. The advantage of continuing the Land
Customs work to be done by the Central Excise Depart-
ment lies in the fact that it is possible to inter-change
manpower between these border locations and other
places which provide better facilities for family life.

19. The Committee cannot help feeling that considerations which
thold good with respect to the allotment of Land Customs work to
the Central Excise Department, hold good equally in the case of
other kinds of customs work which could also be entrusted to the
Central Excise Department for the same reasons. In this connection,
it is noteworthy that in UK. the Customs and Excise duties are con-
sidered to be complementary to one another and are, therefore,
administered by a common organisation. In India also the Directo-
rate of Revenue Intelligence, the Directorate of Statistics and In-
telligence, and the Directorate of Inspection are common to Customs
and Excise Departments. During evidence the representatives of
the Department stated that the question of amalgamating the two
Departments to a limited extent was already under the considera-
tion of Government and that an amalgamation was within the realm
of possibility. The Committee feel that it would be advantageous
if the two Departments are amalgamated and rationalised so as to
avoid duplication of establishments. Such an amalgamation the
Committee feel might also enable the staff in the two departments
to be employed more effectively and economically. They recom-
mend that the question be carefully eramined.

E. Cadres and Grades

20. A statement showing the sanctioned strength of permanent
and temporary posts in the various Central Excise Collectorates,
Directorate of Revenue Intelligence, Directorate of Inspection (Cus-
toms and Central Excise) and Statistics and Intelligence Branch
(Central Excise) as on 1st April, 1958, is given at Appendix I. It
is observed from the statement that the employees of the Depart-
ment belong to 65 different grades. When this question was dis-
cussed with the representatives of the Ministry, the Committee were
informed that most of the employees belonged to about twelve major
cadres and the rest were isolated posts. It was also explained that
the existence of so many grades was partly due to the fact that the
organisation comprised of different kinds of establishments such as
the Headquarters establishment of the Central Board of Revenue.
the Directorates, the Collectorates and the field staff of Central
Excise and Customs. The Committee were, also, informed that the

247(Ai) LS—2.
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Pay Commission was considering the question of grades and scales

enerally. No specific suggestion to this effect has been made by the
é. B. R., who, however, believe that it is possible that the Commis-
sion may suo-motu recommend rationalising the number of grades
and scales of pay. The Committee feel that the existence of a large
number of grades tends to make the administration of the Depart-
ment unnecessarily complex, creating problems of seniority, promo-
tion, etc. resulting in disappointment and discontent among the
employees. Much of the time and energy of the Senior Officers of the
Department would be taken up by ﬂgese problems, diverting them
from the more important problems relating to tax collection. The
Committee, therefore, consider it desirable that the number of grades
of the employees should be reduced. They feel that even if there
is need to have different categories of employees for dealing with
different kinds of work they may be classified into a few standard
groups carrying uniform scales of pay with common seniority for
purpose of promotion etc. The Committee recommended that suit-
able steps may be taken in this direction at an early date.

21. The following statement shows the number of Steno-typists
and Head Clerks employed in the various Collectorates:

Collectorates Steno-typists Head Clerks

as on as on as on ason

1-4-56  1-4-s8 1-4-56 1-4-58
Allahabad ] . . 6 45 0 -
Bombay . . . . 7 56 24 58
Baroda . . . ) ” 43 6 i
Calcutta . . ] . 8 57 25 ‘o
Delhi . ) . ) 9 3 . s N
Hyderabad . . . Io s . o5
Madms .o To 50 23 53
Mysore .o o x 26 . 23
Negpur . ) ’ : 5 23 10 23
fama .- 4 25 9 24
Shillong .. 3 21 1 22

ToTAL . 69 439 169 433
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922. The Committee were informed that the variations in the
cadre of Steno-typists were due to the fact that in September, 1956,
orders were issued providing one Steno-typist for each circle, be-
sides one Steno-typist for each Circle Officer at the Collectorate
Headquarters. The increase in the number of Head Clerks was
stated to be due to the fact that every Circle was ordered to be pro-
vided with one Head Clerk in June, 1956. These orders resulted in
the total increase of 370 Steno-typists carrying the scale of pay of
Rs. 60—130 plus S. P. 20 and 264 Head Clerks carrying the scale of

Rs. 160—280. These orders involve an additional cost of over
Rs. 1 lakh per month on average.

23. The Committee doubt, if it was necessary to issue blanket
orders creating so many new posts and involving so much additional
cost without regard to the actual requirements in each case. They
also doubt, whether every person who is a Gazetted Officer in the
Headquarters of a Collectorate would require the services of a
Steno-typist merely because he is a Gazetted Officer. They fear that
many of the persons appointed under these orders might not be
having adequate work. They, therefore, suggest that the orders
under which every Gazetted Officer in the Collectorate Headquar-
ters is provided with a Steno-typist and every Circle is provided
with a Steno-t;{pist and a Head Clerk may be reviewed and the desir-
ability of withdrawing those orders and .authorising the Collectors
to sanction the posts where required on the merits of each case,
considered.

F. Regional Advisory Committee

24. With a view to associate the public with the administration
of the Department, Regional Advisory Committees for tobacco were
constituted in various Collectorates in the year 1955. In 1957 simi-
lar but separate Committees were appointed in respect of manufac-
tured products. At present, two Regional Advisory Committees are
functioning—one for unmanufcatured excisable commodities and
another for manufactured excisable items—in each Central Excise
Collectorate. During evidence the representatives of the Depart-
ment informed the Committee that while the Customs Advisory
Committees had been working successfully the Advisory Commit-
tees for Central Excise were still in a formative stage and the De-
partment had not had much experience of the working of the Com-
mittees. However, certain non-official representatives of trade amd
industry whom the Committee met, gave them to understand that
the Regional Advisory Committees had not been working very well.

25. In this connection, the Committee understand that the pro-
cedure for the appointment of members representing the interests
of trade and industry to the Central Excise Advisory Committees
is that the Department obtains a panel of names from repressenta-
tive associations and nominates the persons from the respective
panels. The Committee were given to understand that this was one
of the reasons why the Advisory Committees had not been funtion-
ing well. It was urged that the representatives should be permitted
to be nominated directly by the respective associations as in the
case of Customs Advisory Committee. The Committee fail to see
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why the procedure in this respect should differ between the Customs
amf Ezxcise Departments and why the associations should not be
allowed to mominate their representatives to the Central Excise
Committees also directly.

26. It has been represented to the Committee that the represen-
tation of Tobacco growers on the concerned Regional Advisory Com-
mittees is inadequate. The Committee recommend, that the ques-
tion be examined by Governnient in consultation with representative
associations of tobacco growers.

27. The Committee observe, that the functions of the Advisory
Committees are purely advisory and they are intended mainly for
resolving procedural difficulties of the trade of a general nature.
These Committees are not to concern themselves with matters such
as: i

I. matters of policy;
II. individual cases of grievances;

III. individual cases involving the exercise of statutory func-
tions by Central Excise Officers connected with the
adjudication of offences and the consideration of
appeals; and

IV. Complaints against individual Central Excise Officers.

28. The Committee observe, that the functions of the Advisory
Committees have been expressed in negative terms. Further, the
Committee fail to see why it is necessary to limit the scope of the
Advisory Committees which function only in an advisory capacity.
They feel, that so long as the powers of final decision rest with the
Government there is no harm in allowing the Advisory Committees
to discuss any matter, including the policy behind individual cases,
but excluding individual cases themselves, as also judicial and semi-
judicial work. On the other hand, it would enable the department
to feel the sense of the public with regard to its policies so that if
there is scope for improvement therein, it could be considered.

29. The Advisory Committees are required to meet once in three
months. They may meet oftener if the Collectors so decide. The
Committee were, however, given to understand that the Advisory
Committees were not meeting regularly, mainly, because of want
of attendance. One of the reasons for the thin and irregular atten-
dance was stated to be that the meetings were always held in cities
and the representatives living in <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>